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DATE OF DECIsION_L4thWJan.1993

I
‘

MaKas_Rajan Applicant (s)

A

Mr.M, R, Rajendran Nair rep.
by Ms.ASHB PV proxy counsel
' » Versus

Advocate for the Applicant (s)

-,

Sub Divisional Officer, Respondent (s) ~ :

Telegraphs, Alwaye and &another

o - lAcesc- |
" Mr. M,A.Manhu/through

proxy counsel Mr. Rishad

e

Advocate for i_he Respondent (s)

The Hon'ble Mr. S«P.Mukerj i, Vice Chairfnan :

and

The anjble Mr. A,V,Haridasan, Judicial Member

W

. Whether Reporters of local papers rﬁay be allowed to see the Judgement ? 701

To be referred to the Reporter or not?.(W ¢
Whether their Lordships wish to see the fair copy of the Judgement?"’J

. To be circulated to all Benches of the Tribunal ? ns
-, . .
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JUDGEMENT - .
(Hon'ble Shri S.P.Mukeiji,Vice Chairman)

We have helrd the arguments of the learned

éo{;néel »for"both the parties on this application dai:ed,
28412.1992 fiied under Section 19 of the Administrative
Tr’ibunais Act in which the applicant based on his previoué
casual employmént during 1985-'-1982 has prayed for"re-f
emagement subject to avail'ability".‘o‘f work and preferencég t
over his juniors and outsiders, .‘i’nclus-.ion in the approved
list of casual mazdoors and conferment of ternpore;ry

status and regularisation.
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‘be no order as A0 costs.
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2. ¥hén the application . came up for admissioni

today the learned counsel for both the part;eS‘agréed,

‘that the apolication can. be dis?osed of'With apprO-

priate’ directlon regardlng disposal of the appllcdnt .8

renresentatlon dated l9 2.92 at Annexure~A2.

3._'_ S _In,the abqye‘cimmnstanc@sr we admit this

application and dispose of the same with a direction

to the flrst respondent to dlspOse of the representatlon :
of the appllcant dated io9. 2.92 at Annexure-A.z within

a period of one month»from'the date of communicgtlon

of a copy of this judgment. In case the representation

- is not readily‘available, copy thereof at Annexure-22

shall be disposed of on the above lines: There will
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(A, V.HARIDASAN) ' (S.P.MUKERTI)
JUDICIAL MEMBER VICE GHAIRUAN

14th January,1993
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